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In this case it was submitted by the learned
counsel for the petitioner Shri S.C.Samantray on
24.11.1998 that the brief has been taken away by the
petitioner from him. Because of this the matter was

-

fixed to to-day for peremptory hearing and notice
ofi the date was issued to the applicant through
Regd .,POst in the address given by him in the C.A.
It is reported by the Registry that the postal
authorities have returned the Regd.Letter unserved
with a report that the applicant has left the
address. As this is only address given by the
applicant, it is not pessible for Registry to
locate the applicant.‘The applicant has taken no
steps for pursuing this O.A. In view of this

the O.A. is dismissed for default.
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